THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) As per available published record, pulses are being

imported into the country since 1960-61.

(b) The main reason for importing pulses is to augment the overall availability of pulses and to

contain the prices of pulses.

(c) The sale of Khesari pulses has been prohibited under rule 44A in the Prevention of Food

Adulteration Rules, 1955. An extract of the relevant rule is reproduced below :-

"Rule 44-A:- Sale of Khesari gram prohibited:- No person in any State shall, with effect from such
date as the State Government concerned may by notification in the Official Gazette specify in this
behalf, sell or offer or expose for sale, or have in his possession for the purpose of sale, under
any description or for use as an ingredient in the preparation of any article of food intended for

sale Khesari gram and its mixture."
(d) Thereis no such report received by the Government.
Adulteration in food products

1751. SHRI BRIJ BHUSHAN TIWARI:
SHRI JANESHWAR MISHRA:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Government is aware that ninety per cent of the food products being sold in the

country are adulterated and are also the source of many serious diseases;
(b) if so, whether Government is taking any effective step to stop this trade of adulteration; and
(c) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) The
implementation of Prevention of Food Adulteration (PFA) Act, 1954 and Rules, 1955 is entrusted to
the Food (Health) Authorities of the States/U.T.s. The Food Safety and Standards Authority of India
has informed that as per information made available by the Food Health Authorities through their
Annual Reports on working of PFA Act, and Rules in their respective States/U.T.s from year 2003 to

2007, only about 8.9 percent of samples tested during the period 2003-07 were found adulterated.
The adulterants used in food articles may or may not cause illness in human beings.

(b) and (c) In order to keep a check on adulteration in food, the Food (Health) Authorities are
advised from time to time to keep a strict vigil by drawing more and more food samples of all
commodities from all sources viz. manufacturer, wholesalers and retailers and to take penal action

against the offenders under the provisions of the PFA Act, 1954.

tOriginal notice of the question was received in Hindi
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